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THE MINISTER OF EDUCATKW, 
.SOCIAL WEU'ARE AND CUL.TURE 
(DR. PRATAP CHANDRA CHUN- 

-M21): (a) and (b). M /s, Synthetics 
and Chemicals Limited is maintaining 
one Euest house at New Delhi and two 
guest houses at its plant at Bhitaora, 
Bareilly. The guest house at New 
Df*lhi has been maintained since 1971. 
The expenditure incurred at Delhi 
guest house for the years 1974 to 1977 
as available and that incurred at 
Bareilly guest houses during the last 
ten years is given below:

Year N>w Delhi B.ircillv 
K.1. Ri.
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40.«99
36,506
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1,09,9a!

1,06,654

95.057

:,a i,i66

1.32.478

The guest house at Delhi is main­
tained for the use of directors of the 
company for business purpioses or on 
their way to Bareilly/Ltudcnow and 
for discussions and meetings.

One of the guest houses at Bhitaura, 
Bareilly is located within the housing 
colony near the factoiy and Is main­
tained for the use of the directors rs 
there Is no accommodation available 
nearby. The other guest house at 
Bhitaura is maintained within the 
housing colony for the staff of the com­
pany On official visits. This facility Is 
also extended to the representatives of 
the suppliers, auditors who visit fac­
tory for the purpose o f business of 
the company and to the Government 
officials on official vi^fs.

(c>, Tbero ii no provision under the 
Companies Act, 1956, for re-auditing 
of expenses incurred by a company. 
However, an investigation has been 
ordered into the afTairs o f tiie com­
pany.

Report Of High Powor Accident En­
quiry C<>mniittee

1282. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of RAILWAYS 
be pleased to refer to U.S.Q. No. 386 
dated 18th July, 197B regarding report 
of High Power Accident Enquiry Com­
mittee and state;

(a) whether the Committee nas 
since submitted its report:

(b) if so, details therein; and

(c) if not, expected time by which 
Uie Cammittse is to submit the 
report?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) No.

(b) Does not arise.
(c) The tenure of the Committee 

has been extended upto 30-9-1979 by 
which Ume the report is expected to be 
submitted.

Sqasd to « h « ^  complaiats regarding 
railway reservation

1288. SHRI MADHAVRAO SCIN 
DIA: Will the Minister of RAILWAYS 
be pleased to refer to the reply given  
to Unstarred Question No, 276, on 18th 
July 1978 regarding squad to check 
complaints regarding railway reserva­
tion and state:

(•) the number o f complaints 
received by railway administration 
till 30th October, 1978;

(]>> checks and raids carried out bv 
the squM; and

(c) action taken thereon?
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(a) the number of coirji^nts receiv­
ed by railway administration tiU 30th 
October, 1978;

(b) checks and raids carried out by
the squad: and

(c) action taken thereon?

THE MINISTER OF STATK IN THE 
MINISTRY o r  RAILWAYS (SHRl 
SHED NARAIN): (a) After the forma­
tion Of Special 3()u8d on 31-5-1978, 355 
complaints have been received Since 
1-6-1978

(b)  flfl.

(cl (ii 82 railway employees are 
being/have been taken up for disci­
plinary action and 9 for departmental
action.

(ii) The checks by the Special 
Squad are being continued.

(iii) Action has also been taken to 
streamline/improve the reservation 
procedures.

Issue of licences to Synthetics and 
Chemicals Limited

1284. SHRI SURENDRA BIKRAM: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be
pleased to slate:

fal whether Synthetics and Chemi­
cal; Limited, Bareilly CU.P.) has twen 
given licence to mtuiufacture Styrene 
for its synthetic rubber production or 
for optn sale also;

fb) if not, why the company is al­
lowed to sell Styrene in market; and

(c) what action Government has 
taken against this company for this 
offence?

t h e  MINISTER OF PETROLEUM 
a n d  c h e m i c a l s  a n d  FERTILI­
ZERS (SHRI H. N. BAHUGUNA): (a) 
and (b>. There is no prohibition, in 
the terms o f th» ladustrial Licence 
issued to Vt/s. SyaHuUcs and Cbeml*

cak Limited on sale o f styrene mono* 
laer by them in the market

(C) Does not arise, in view of (a) 
and fb) above.

‘N t

lass. 5^  f t w  : ?irr

( t ) fTt ^  ^ fip
v\x

^  #WT 34 2,
5ITT 9 ̂ rrf, 1 9 7 8 w J5; ^ 5 »
•rrt WTtrt wsi TT fipn wrofT 

?ti wr i ; xftT
t-

(w ) fm w»T!ilf irtr 7T5^ TTsnrrn- 
in*f ^  fi'ITT 343 ^

iftr T?r qT ^
It wiiir ^

I!; qf7qrjn^«r
Tt nrr^ T fsm sri sYr

^  !rt, m îTT ^rai wr
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Promotion avenues of Gonemen

12B6. SHRI A. K. ROY; WIU the 
Minister of RAILWATfS be pleased to 
state:

(a) whether it is a iact that 95 per 
cent or more <,f Gangnien retire as 
GAR^nett n« tiiere ie. neiither *nr
nue ol promotiait nar up«Srwlattt)n 
Ifke other categories o< Railwaynm;




